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OF DECISION

Petitioner

Advocate for the Petitioner (5}

Respondent s

Advocate for the Respondent [s!

i
O.A.NO. 245 OF 1991
DATE
Bachu 3Sukha,
M. M.M. Xavier,
Versus
Union of India & Qrs.
I.n ® L{Ar‘ia flf’
CORAM
The Hon'’ble Mr. v. Radhakrishnan, admn. Member.
The Hon'ble Mr.
JUDGMENT

2, To be referred to the Reporter or not ?

, Whether Reporters of Local papers may be allowed to see the Judgment ?

W

¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal ?

A
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Bachu gukha,
Bhavnagar, «e+s Applicant.

(Advocate ;Mr.M,M.Xavier)

versus

1. shri M. Ravindran
General Manager,
western Railway,
Churchgate, Bombay.

2. Shri v. anand
Divisicnal Railway Manager
western Rallway
Bhavnagar Division
Bhawm agar para. s+ss Respondents

(Advocate; Mr. R.M. Vin)

ORAL CRDER

CL.ALNC. 27/199%6
in
O.As 445/1991

Fer; Hon'dle Mr. v, Radhakrishnan, admn. Member.

Mr. Vin :

[9)]

tates that a cheque for Rs. 9245/~
bearing No. 157134 dated 22.8.1996 has been issued
regarding errears of pensicn and final pension is also
fixed. In view of this, contempt application is
disposed of with liberty to the applicant to revive
the same in case of any difficulty. Notice discharged.

(V.Radhakrishnan)
Member (A)

vtc.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. ~AHMEDABAD BENCH , AHMEDABAD
OK. LB ME fRA K No,, 28 (e 1h o PG
. '.“"_\“"’—
L > 4 - ( &y B \ N, e ¥ o L
e T e tovicgre = b
- APPLICA NT (3) COUNSEL - =
VERSUS
RESPONDENT (S) C OUN3EL
W“""‘"\«-_\ ’ o ..
W“MA ' w_—"
¢ DATE |OFF ICE REPORT

ORDER N
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2 %540

RA ST/23/95 in OA/254/91 o
Date Office Report ORDER
11.7.95 Adjourned to 18th July, 1995 to enable
Mr.M.M.Xgvier to remove the office objectims.
(V.Radhakrishnan )
Member(A)
k/npm 2 4
" 18.7.95 Mr. Xavier to remove office omsjection
sefore 25th July, 1995, failing which R.A. is
stands rejected.
/4
(V.Radhakrishnan)
Memeer (&)
vtce
\Y”
25.7.95 Mr.Xavier has filed ck ne

Mr .Xavier te remeve @ ce ebidketiens

within t we weeks, failine whieh R.A. will be
rejected.

(VeRadhakrishnan )
Member (A)
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Adjourned to 18th July, 199!

Mr.M.M.Xavier to remove the office objectims.

(o)

k/npm '

18.7.95 Mr. Xavier to remove office.oejectioen
sefore 25th July, 1995, failing which R.A. is

stands rejected.

W

(V.Radhakrishnan)
Memser (A)

vic.

Mr.Xavier has filed sick nete.

Mr .Xavier te remsve effice sbjectiens’

within t we weeks, failing which Re.a. will be

AN~

(VeRadhakrishnan )
Member (A}

rejected.




¥ CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO. R.A.No.38 Of 95 in 0.A. No.245 of 91.
T.A. NO,

DATE OF DECISION Z-Z)a)ax

Shri Bachu Sukha Petitioner
Shri M.M.Yavier Advocate for the Petitioner (s)
Versus
_Union of India & Ors,  Respondent
Shri R.M.Vin - ___Advocate for the Respondent (s)
combm
The Hon’ble Mr. V.Radhakrishnan, Member(A)

Saxena, Member (J)

The Hon’ble Mr. g
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment 7/)

2. To be referred to the Reporter or not ?

[\/Q

3. Whether their Lordships wish to see the fair copy of the Judgment ?

1
f
i
4. Whether it needs to be circulated to other Benches of the Tribunal ? )

N\




Shri Bachu Sukha, Applicant

(Advocate: Shri M,M,Yavier)

Versus:

Mnion of India & Ors. Respondent

(Advocatekr Shri R.M, Vin)

DICISION BY CIRCULATION:

R.A. No.38 of 95 in 0.A. No.245 Of 91.

T)t.

Per: Hon'ble Shri V.Radhakrishnan, Member(A)

It is clarified that in our judgement dt.
26.4.,95 the applicant is eligible to 8et commutation
of pension as part of the retirement benefits
admissible as per Rules and this also shall be paid
along with the retirement benefits.

/N~

(DR.R.K. SAXENA) (V.RADHAKRISHNAN)
MEMBER (J) MEMBER(A)

to hi




